
4 	 / 

IN THE CENTRAL A" JISTRATIVE TRIBUNAL: 1-IYDERABAD 

O.A./" NO. 	14I OF Sj 

• 	14 'L1( 	2cVJo5i 	 Applicant(s) 

Counsel for Applicant(s) 

Versus 

Respondent(s) 

Counsel for Respondent(s) 

Date 
	

Orders 

/ qq4H 

5/ 
c) 

Bel'ore the Registrar :— Counsel of both sides absent. Time extended 
1st time 	27-?o-lgeg: 	till 03-08-1989 for counter. 

RECIbIRAR 

2nc Tirn2 : 03-os-197: 	Counssi. of',•ioth sido cia2nt. 	Time oxtrnr½d 
till 10 	 ior Countnr. 

3rd Tuna: 1-flT-19?:- 	Counsal of both sii';s :CLfl. Count r n2t n itdT  
kot tha nttcr broru our T:r rdrc. 



IN THE CENTR1L ADMINISTRATIVE TRIBUNAL 	1-IYDERABAD BENCH: HYJERABAD 

.A. NO. 

DATE OF DECISION 

etjtioner 

AUvorato for the 

;•otitionor (a) 

Versus 

Rasp o.ndont 

Advocate for the 
Rospondont k) 

The H on? Uo Mr.  

The Ho nil b 10 Mrn 	 - 	 - 

1.- Uhothôr Repor±en23 of local papersi may be/ 

allowed to see the Judgment 7 

To ba referred to the Reportor or not? 

whether their Lrdshipwish to see the / 
fair copy of the Judgment? 	

/ 
4 uhother it needs to be cjrculatod to 	/ 

other Benches of the Tr4bunal ? 	
/ 

5, Remarks of Vjco—Cfmjrman on-columns 
1,24., (To ba submittod to Htn'ble 
Ujce—hajrman where he is not on the 
Bench) 



J- 

& 
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERAa;D BENCH 

AT HYDERABAD. 

O.A.NO.465/1989 V 
	

Date of the order: 16-11-1989.,--- 

Between 

Md. Abdul Qualer 	 APPLICANT 

Vs. 

The Inspector General (Mint Master), 
India Government Mint, Saifabad, 
Hyderabad. 	 RESPONDENT 

Appearance: 

For the applicant 
	

Mr.Md.Yousufuddin, Advocate 

For the respondent 
	

Mr.E.Madan Mohan Rao, Addl.CGSC. r 

CO RAM: 

The Hon'ble Mr.DSurya Rao, Member (Judicial) 

Tha Hon'ble Mr.D.IC.Chakravorty, Member (Admnj_ 

(JUDGMENT OF THE BENCH DELIVERED BY THE HON'BLE MR.D.SURYA RAO, 
MEMBER (JuDL.) 

The applicant herein is 4a son of one late Mr,M.A.Waheed, 

an employee of the India Government Mint, Hyderabad who died 
V 

on 29-6-1979. It is alleged that the deceased left behind 

two wives and the applicant is the son of the second wife. 

After the death of Mr.Waheed, the first wife refused to 

accept the validity of the marriage of the second wife or 

the claim of the second wife and her children that they are 
L lq-o 

legal heirs of the deceased. The applicant appliedLfor an 

appointment in the India Government Mint, Hyderabad on 

compassionate grounds. He was called for an interview but 

WED 
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later told that since the first wife had refused to recognise 

the second wife and her children as the legal heirs of the 

deceased, the appointment could not he given to him. Thereupon 

the second wife, that is the applicant's,mother, haS filed a 

suit in the City Civil Court and obtained a declaration 

in O.S.No.1755/81 that she was . legally wedded wife of 

the deceased M.A.Waheed and the applicant and his sister 

Mahboob :aegum are the childr@n of the deceased. In the 

suit, apart from the declaration they were held to be 

entitled to the benefits of Insurance amount, Provident Fund 

and other pensionary benefits due to the legal heirs of 

the deceased, The applicant submits that after obtaining 

the declaration on 8-7-1988, he filed another application 

on 21-10-1988 to the Respondent praying for an appointment. 

No reply was given to him thereafter. The applicant.haA., 

therefore, filed this O.A. to direct the Respondent to 

appoint the applicant in the place of his father who died 

in harness. He claims suchLaPpointment with retrospective 

I 	 effect. 

No counter has been filed by the Department in the 

App1ic•tion. However, we have heardLshri Md.Yousufuddin 

the learned counsel for the applicant and Shri E.Madan Mohan 

Rao, the learned Addl.Standing Counsel for the Central 

Government, on behalf of the Respondent. 

The question of right to compassionate appointment 
0' 

Lea son/daughter/near relative of deceased Government servant 

is governed by the Government of India, Department of 

Personnel & Training, O.}4.No.14014/6/86-Estt.(D) dated 

30-6-1987. These instructions permit making of compassionate 
who 

appointment where a Government servantZdie4d in harness has 
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left behind a family in immediate need of assistance when 

there is no other earning member in the family. These 

rules provide for relaxation of age where necessary and 

also for considering belated requests for compassionate 

appointment. Thus, it is clear that the applicant is 

entitled to consideration for appointment by the Department 

if the factd's mentioned in the Government of India, 

Department of personnel & 1sai±E Training O.M.dated 30-6-1987 

are satisfied. The Department is, therefore, directed to 

consider the case of the applicant, in terms of the 

instructions contained in the Government of India, Department 

of personnel & Training G.M. dated 30-6-1987, and if 

the Department considers that -this z is a fit case wherein a 

compassionate appointment has to be made such appointment 

may be given to the applicant. 	 - 

With these directions the O.M. is disposed of. 

However, there will be no order as to costs. 

(D.SURYA RAO) 
MEMBER(J) 

c4 
(0. K. CHAKRA\J ORTY) 

MEMBER (A ) 

Oated:lGth Novamber,19B9 
Dictated in open court. -. 

DEPUTY REGISTRAR. - 
TO: 	- 
1. The Inspector General(Ilint Master), 

Indian Government Mint1Saifabad,Hyderabad. 
2.One copy to Mr,.Md.Yousufuddin, Advocate, 17-7-199/1 9 Nthar 

Rly.Station Dabeerpura,police colony Road,Hyderabad-500 023. 
One copy to Mr.E.Nadan Mohan Rao,Addl.CGSC,CAT,Hyd. 
One copy to Hon'bleNr.D.K.Chakravorty:Member:(A),CAT,Hyd. 
One spare copy. 	 - 

. . . 
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